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ACOR ALLOYS LIMITED

WEanaqaram (A.F.

ahreeramnagar-23a10, (3 sl

Farms, Maw Delhi - 110 062

e Wizh%ie : aiy ta

NOTICE
Motice is hereby given, pursuant to Regulation 47(1) of the SEBI (Listing Obligations
and Disclosure Requirements) Regulations, 2015 that the mesating of the Board of
Direciors of the Company will be held on Thursday, the 12th August, 2021 at 160 B,
Westamn Avenue, Sainik Farms, New Delhi— 110062 and [/ or through VC / OAVM, 1o
consider and approve inter-alia the Unaudited Financial Resulls of the Company for
the quarterended on 30th June, 2021.

Pursuant lo Regulation 47(2) of the above referred Regulations, the further details
may be accessed on the Company's website at www.facoralloys.in and are also
avaiabie on the website of the stock exchange at www.bseindia.com

EHARAT NIDHI LIMITED
CIM Mo U5 29500 1942 PLC D0
Regd, Office: Firgt Fioor, Express Buiding, 9-10. Bahadur Shah Zatar Marg,
ey Deiinl=110 (002

Reg: Transfer of equity shares of the Company to Investor Education & Protection Fund [FEPF)
Shareholders ana banaby irformed thad pursuand bo Sectian 12446 af the Daompanies ded, 2013, read wilh
Fvestor Educabon and Prosection Furd Authanty [aooauring. Sut, Transher and Bedund) Bules, 2016
{EFF Rules) as amended fram e 1o e, all shares in respectof which dividend has nof bean pad ar
claimad by the sharshodders for 7 (seven] consecutive years or more shall be trarsferrsd by the
Company imthe name of Investor Education and Protectian Fund (IEPFin tarms of IEPF Rules.
ndividual noficas to raspece shareholdars hawe bean sant at their latast evailable addres=as in e
Company's recards, inber aka, providing the dedails af sharas hable fa ba transfamed o |EPF for kaking
appropriate aclion
Th G cale of Sransler of shanes 10 e EPF is Movember 2, 5007, The concermed sharghalders are
requeshed ook unclalmed dividend on or bedore Mowember 2, 2001, failing which ®edr shares shal be
transfermad i IEPF acsaur without any further notice
The concamed sharehokders would b2 entfied to claim the shares back from [EPF Authority by making
an applica®an in e-form Mo. IEFF-E, as prascribad undar tha aforesaid rules and the same is evaiable an

SEPF wabsita i e wancapf gowin,

By Order of the Board

with advertisers or otherwise Date : 28.07.2021 For Facor Alloys Lid i case tha shareholders have any queries wit subject matter and IEPF Rules, thay may send thair
acting on an advertisement in Place - Delhi Piyush .‘-".gan'ﬁ;i queries o the Compary al email M: bharinidb @gmailoam or can contact Mis Skyfine Financial
any manner whatsoever. I Company Sacratary Services Privabe Limited (Regisirar and Transfer fAgent), D-15308 First Floor, Okhla indusinal Area,

Bnage-d, Maw Dialhl-1 10020, Phane: (11-40450993-97, emallid : parseani@skylinerta.com,

Far Braral Midhi Lisnilad
Amita Gola - Company Secmetary
P51 M, M, FE31E

Diate: July 38, 201
Place: kew Dafni

L&T Mutual Fund

6" Floor, Brindavan, Plot No. 177
C. S. T. Road, Kalina

Santacruz (East), Mumbai 400 098

call 1800 2000 400
email investor.line@Intmf.co.in
www.|tfs.com

L&T Financial Services
Mutual Fund

NOTICE (No. 26 of FY. 2021-2022)

Notice is hereby given that in accordance with Regulation 54 of Securities and Exchange Board of India (Mutual Funds)
Regulations, 1996 read with SEBI circular no. SEBI/HO/IMD/DF2/CIR/P/2018/92 dated June 5, 2018, the Annual Report
and Abridged Annual Report of the schemes of L&T Mutual Fund (“the Fund”) for the year ended March 31, 2021
have been hosted on the website of the Fund viz. www.Itfs.com and on the website of AMFI viz. www.amfiindia.com.

Investors can request for physical/ soft copy of Annual Report or Abridged Annual Report through any of the
following means:
a. SMS: Send SMS to 567678080 from investor’s registered mobile number. SMS format “LTMFARE <Space>Folio no
for soft copy and LTMFARP <Space> Folio no for physical copy.
Telephone: - Give a call at our toll free no. at 1800 2000 400 & 18004190 200
c. Email:-Send an email to investor.line@Intmf.co.in
d. Letter: - Submit a letter at any of the AMC Offices or CAMS investor Service Centres, details available at
www.|tfs.com

Investors/ Unit holders are requested to take note of the aforesaid.

For L&T Investment Management Limited
CIN: U65991MH1996PLC229572
(Investment Manager to L&T Mutual Fund)

Sd/-
Authorised Signatory

Date
Place

: July 28, 2021
: Mumbai

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

Shemaroo Entertainment Limited

(CIN: LET190MH2005PLC158288)

Registered Office : Shemaroo Houss, Plot Mo, 18, Maral Co-Op. Industrial Estate,
400 059

CHf Andier| - Kerla Road, Andherd (EL Mumkbal

Tel: +91 - 22 - 4031 9911 Fax : +91 - 22 - 28519970 E-mall: compliance, officer@shemarsn.com
Websltes: www shemarmo.com / wiws shemaroeent, com
EXTRACT OF THE UNAUDITED CONSOLIDATED FINANCIAL
RESULTS FOR THE QUARTER ENDED JUNE 30, 2021

{Rs In Lakhs)

Quarter ended Year ended
Particulars 30.06.2021 30.06.2020 ai.03.2021
{Unaudited) {Unaudited) (Audited)

1.| Total Income from operations 7,506 8655 31214
2. Meat Profit for the period (before Tax, Exceptional and/

or Extraordinary items) 139 {1,328) {2,212)
3. | Met Profit for the perod before tax (after Exceptional and,/

or Extraordinary items) (139) (1.328) 2,213)
4.1 MNet Profit for the period atter tax (afler Exceptional and/

or Extracrdinary ieme) (136) (1,281) {2,148)
o] Tetal Comprehensive Incomse Tor the penod [Comprising

Prodit tor the period (after tas) and Other Comprzhensivg

Income (after )] (136) (1.297) {2,094)
B.| Equity Share Capital [Face Value Rs 10 each) 2,718 2,718 2.T18

Reserves (excluding Revaluation Reserve) as shown in the 54917

Audited Balance Sheat of the pravious yaar
8.1 Earning Per Share of Rs 10 each {before and aftar

extraordinary items)

Baslc: 10.50) 4.77) (7.90)

Diluted: (0,50 (4. 77 (7.90)
Motes:

a. The above results have been reviewed by the Audit Committee and approved by the Board of Directors at their
mieeting held on July 27, 2021,

b, The above is an extract of the detailed lormal of the Consalidated and Standalone Financial Results fof the quarter
ended lune 30, 2021 filed with the Stock Exchange under Regulation 33 of the SEBI (Listing and Other Disclosure
Requiraments) Regulations, 2015, The full format of the Unaudited Financial Results are available on the websites of
the Company, Mational Stock  Exmchange of India Limited
s nEsEindia.com and wawewbseindia.com, respaclively.

and BSE Limited at www.shemarcoent.com,

. Additbonal Information on Standakore Financial Resulls is as below:
{Rs in Lakhs]

Flace : Mumbai
Date ; luly 28, 2031

Quarter ended
_ Year ended
Particulars 30.06.2021 20,06, 2020 31.03.2021
{Unaudited) | (Unaudited) Rl
Income fromy operations 7258 B 90 30,518
Profit before tax (99 (1,332} (1,949)
Profit after tax (96) (1,286) (1,925)
By Order of the Board

For Shemarao Entertainment Limited

Hiren U. Gada
CEQ & CFD
{DIN:01108194)

This iz a public annsuncement for information purposes only and is nof a prospectus announcement and does not constifute an invitation or offer to acquire, purchase or subscribe to securities.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA.

PUBLIC ANNOUNCEMENT

I

S.J.S. ENTERPRISES LIMITED

5.0.5. Enterprises Limitad (the "Company”) was onginally incarporated as a partnership firm in the nama of “5J5 Enterprises” pursuant to a dead of parinership dated June 10, 1587, Subsequently, pursuant to a deed of
co-parinery dated March 26, 2005 and a certificate of ncorporation dated June 21, 2005 issued by the Registrar of Companies, Kamalaka al Bangatore {the "ReC"), 505 Enlerprises was ragisterad as a private bmited company
under the Companies Acl, 1956 under Part IX of the Companies Act, 1256 in the name of “5.J.5. Emerprises Private Limited”, Subsequently, our Company was converted inta a public limited company, as approved by
our Shareholders pursuant to a resolution dated April 28, 2021 and a fresh certificate of incorporation dated June 4, 2021 was issued by the RoC, consequent upon conversion, recording the change in the name of our
Company to *5.J.5. Enterprises Limited”. For details of change in the name and Registered and Corpaorate Office of our Company, see “History and Centain Corporate Mafters” on page 146 of the draft red hering prospectus
dated July 27, 2021 (the “DRHP) filed with the Securites and Exchange Board of India ("SEBI") on July 28, 2021.
Registered and Corporate Office: Sy Mo 28/P16 of Agra Village and Sy Mo 85P5 of B.M Kaval V#lage, Kengeri Hobli, Bangalore 560 082, Kamataksa, Indiz.
Coniact Person: Thabraz Hushain W., Company Secrefary and Compliance Officer; Tel: +81 B0 6194 0777, E-mail: compiance@sisindia.com; Website: waww.sisindia.com
Corporate |dentity Number; US1909AZ005PLCO36601

OUR PROMOTERS: EVERGRAPH HOLDINGS PTE. LTD. AND K.A. JOSEPH

INITIAL PUBLIC OFFER OF UP TQ [#]) EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH ("EQUITY SHARES™) OF COMPANY FOR CASHAT APRICE OF ¥ [«] PER EQUITY SHARE THROUGH AN OFFER FOR SALE
OF UPTO [«] EQUITY SHARES AGGREGATING UP TO ¥ B,000.00 MILLION ("OFFER" OR “OFFER FOR SALE™) BY THE SELLING SHAREHOLDERS, COMPRISING OF UP TO [«] EQUITY SHARES AGGREGATING
UPTO¥6,680.00 MILLION BY EVERGRAPHHOLDINGS PTE.LTD.AND UPTO [«] EQUITY SHARES AGGREGATINGUP TO ¥ 1,120.00 MILLION BY KA. JOSEPH.

THE FACE VALUE OF EQUITY SHARES 15 ¥ 10 EACH. THE OFFER PRICE IS [#] TIMES THE FACE WALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT SHALL BE DECIDED BY OUR
COMPANY AND SELLING SHAREHOLDERS IN CONSULTATION WITH THE BOOK RUNMING LEAD MANAGERS AND WILL BE ADVERTISED IM [«] EDITIONS OF [«], AN ENGLISH NATIONAL DAILY NEWSPAPER,
[#] EDITIONS OF [#], A HINDI NATIONAL DAILY NEWSPAPER AND REGIONAL EDITION OF [«], A KANNADA NEWSPAPER, KANNADA BEING THE REGIONAL LANGUAGE OF KARNATAKA, WHERE OUR
REGISTERED AND CORPORATE OFFICE IS LOCATED, WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID! OFFER OPENING DATE AND SHALL BE MADE AVAILAELE TO THE BSE
LIMITED ("BSE™) AND THE NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE
WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGLILATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case of any revision in the Price Band, the Bid/Cffer Pariod will be extended by at least three additional Warking Days afler such revision in the Price Band, subject to the Bid/Cffer Period not exceeding 10 Working Days. In
cases of force majewre, banking sirike or similar circemstances, our Company may, in consultation with the BRLMs, for reasons o be recorded in wiiting, extend the Bid/Offer Period for a minimuem of three Working Days, subjeci
o the Bid/Offer Period not excesding 10 Working Days. Any revision in the Price Band and the revised Bid/'Offer Period, if appicable, shall be widely disseminated by nolification to the Stock Exchanges, by issuing a public natice,
and also by indicating the change on the respactive websites of the Book Running Lead Managers and at the terminals of the Syndicate Members and by intimation fo the Designated intermediaries and the Sponsor Bank, as
applicable.

Thee Cffer iz being made through the Book Building Process, in terms of Rule 19{2){b) of the Securities Contracts [Regulation) Rubes, 1957, as amended {"SCRR”) read with Regulation 31 of the SEBICOR Regulations and in
compliance with Reguiation 6 1) of the SEBI 'CDR Regulations and throwgh the Book Buslding Frocess, wiherein not more than 50% of the Offer shall be allocated on a proportionate basis to (Qualified Institutional Buyers ("QIBs",
the “QIB Portion”), provided that our Company and the Seliing Sharsholders may, in consultation with the Book Running Lead Managers, allocate up to 60% of the QIB Portion fo Anchor Investors on a discretionary basis in
accordance with the SEBI ICDR Regulations (“Anchor Investor Portion™), of which one-third shall be reserved for domestic Mutual Funds, subject 1o valid Bids beng received from domestic Mutual Funds at or above the
Anchaor Investor Allocation Price. In the event of under-subscription, or mon-allocation in the Anchor Investor Porlion, the batanpe Equity Shares shall be added to the Met Q1B Portion. Further, 5% of the Net Q18 Portion shall be
avafable for allocaton on & proportionate basis only 1o Mutua! Funds, and the remaander of the Met (18 Portion shadl be available for allocation on a proporiionate basss to all QIE Bidders, including Mutual Funds, subject tovalid
Bids being recaived al or above the Offer Price. However, If the aggregate demand from Muluad Funds is kess than 5% of the CHB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added
1 e remiaining CHE Partion for proportionate allocation to QlBs. Further, not less than 153% of the Offer shall be avadable for allocation cn a proportionate basis to Non=Instifutional Bidders and not l2ss than 35% of the Offer shall
be available for allocation to Retail Indwvidual Bidders ("RIBs") in acoordance with the SEBI ICDR Regulations, subject 1o valid Bids being received from them at or above the Offer Price. All poteniial Bidders (except Anchor
Investors) are required to mandatorily utilise the Applicaton Supported by Blocked Amount ("ASBA”") process providing details of their respective ASBA accounts, and UPI 1D in case of RIBs using the UP| Mechanism, if
applicable, inwhich the corrasponding Bid Amounts will be blocked by the SCSBs or under the UPI Meachanism, as the case may be, 1o the extent of respective Bid Amaounts. Anchor Invesiors ane nod permitted lo participate in the
Ofier through the ASBA process. For details, see "Offer Procedure” on page 304 of the DRHP.

This public announcement is being made in compéance with the provisions of Reguiation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory
and regulatory requirements, receipt of requisite approvals, market condifions and other considerations, to make an initial publc offer of Equity Shares and has filed the DRHF with SEB| on July 28, 2021

Fursuant to Begulation 26(1) of the SEB| ICDR Reguiations, the DRHP filed with SEBI shall be made available to the public for commends, if any, for period of at least 21 days, from the date of fling of the DEHF, by hostng it on the
website of SEBI at www. sebi govin, websiles of the Stock Exchangas i, BSE at www bseindia.com, NSE al wwwonsaindia.com, the websites of the BRLMs §.2, Axis Capital Limitsd atwww. axiscapial co.in; Edetweiss Financial
Sanicas Limited at www. edebweisefin.com and IIFL Sacurities Limited at www.iiflcap.com. Qur Company hereby invites the public to give comments on the DRHP filed with SEBI with respect to disclosures made therein. The
public is requested to send a copy of the comments sent to SEBI, to the Company Secretary and Compliance Officer of our Company and the BRLMs at their respeciive addresses mentioned below. All comments must be
racerved by our Company or the BRLMs andior the Company Secretary and Compliance Officer on or befors 5:00 p.m. on the 217 day from the aforesaid date of filing the DRHP with SEBI

Investments in equity and equity-related securites involve a degree of risk and investors should nof invest any funds in the Offer unless they can affard to fake the risk of losing their entire invesiment. Investors are advised o read
the risk factors carefully befora taking an invesiment decision in the Offer. For taking an investmant decision, invastors rmust raly on their own exarmination of our Company and the Offer, including the risks invohvad. The Equity
=hares in the Offer have not been recommended or approved by the SEBI. nor does SEBI guarantes the accuracy or adeguacy of the contenis of the DRHP. Specific attertion of the investors is invited to "Risk Facfors” on page
24 ofthe DRHP,

Any decision whether to invest in the Equity Shares described in the DRHF may only be made after a red herring prospectus for the same has been filed with the RoC and must be made solely on the basis of such red herring
prospecius, The Equity Shares, whan offered, through the red harring prospecius, are proposed 1o b listed on BSE and NSE.

For details of the share capital and capital structure of the Company and the names of the signatanies to the memorandum and the number of shares subscribed for by them of the Company, see "Capifal Structure” begmnning an
page T2 of the DRHP. The liability of the members of our Company is limited.

For details ofthe main objects of the Company as contained in the Memorandum of Association, see the chapter titlad *History and Certain Corporale Matters” beginning on page 146 of the DRHP.

| BOOK RUNNING LEAD MANAGERS | REGISTRAR TO THE OFFER

AAXs CAPITAL ¢ Edelweiss EDIIFL securiTies LINKIntime

el
Axis Capital Limited WFL Securities Limitad Link Intime India Private Limited
1" fioor, Axis House, C-2 10" Floor, HFL Centre, Kamala City, 101, 247 Park, L.B.5. Marg, Vikhroli [West)
Wadia Intemational Canire, P.B. Marg, Waorli Senapati Bapat Marg, Lower Parel (West) Mumbai 400 083 Maharashtra, India
Mumbai 400 025 Maharashira, India Mumbai 400 013 Maharashira, India Tel: +81 22 45918 6200
Tal: #31 22 4325 2163 Tal: +31 22 4646 4600 E-mail: sjz.ipod@linkintime.co.in
E-mail: sjs ipoi@axiscap.in E-mail: sz ipo@iflcap.com Website: www linkintime.co.in
Website: www.axiscapital.couin Investor grievance e-mail: ig.ib@iificap com Investor grievance e-mail;
Investor grievance e-mail: cormplaints@@axiscap.in Website: www.iillcap.com ss.ipod@inkintime.co.in
Contact Person: Pratik Padnekar Contact Person: Malay Shah Contact Person: Ujjaval Kumar! Dhruv Bhagwat Contact Parson: Shanti Gopalkrishnan
SEBI Registration No.: INMOO0 2020 SEBI Registration No.: INMOOCGOO 10650 SEBI Registration No.: INMOOOO10940 SEBI Registration No.: INRODDD04053

All capitalized terms used herein and not specifically deﬁneﬂ shall have the same meaning as ascribed to themin t'rrei:IHHF'

Edelweiss Financial Services Limited

6" Floor, Edelweiss House. Off CST Road, Kalina
Mumbai 400 098 Maharashira, India

Tel: +91 22 4009 4400

E-mail: s ipoiedelwaissin.com

Investor grievance e=mail:

customerservice, mhi@ledetweissfin com
Website: www adelweisshin.com

For 5.0.5. ENTERPRISES LIMITED

On behalf of the Board of Directors

Place : Bangaburu adi-
Date - Judy 26, 2021 Company Secretary and Compliance Officer

5.J.5. ENTERPRISES LIMITED is proposing, subject o recespl of requisite approvals, market condilions and ather considerations lo make an initial public offer of its Equity Shares and has filed the DRHP with SEBI on
July 28, 2021. The DRHP iz available on the wabsite of SEBI at www.sebi.govin as well as on the wabsites of the Stock Exchanges i.e. B3E at www.bseindia_com, NSE at www.nseindia.com and websites of the BRLMz i_e. Axis
Capital Limited at www.axizcapital.co.in; Edelweiss Financial Services Limited at www.edelweissfin.com and [IFL Securities Limited at wanw iflcap.com. Any potential investor shousd note that investment in equity shares
invodves a high degres of isk and for details relating to such nsk, see "Risk Factors” of the red herring prospectus, when available, Potentialinvestors should nof rety on the DRHP for any investment decision, Specific attenton of
the investors is invited fo “Risk Factors” beginning on page 24 of the DRHP.

The Eqpuity Shares have not been and will not be registered under the U3, Securities Act of 1833, as amended (“Securitles Act™) or any slate securities laws in the United States, and unless so registerad, may not be offered or
sold within the United States or o, or for the account or benefit of, LS. persons |as defined in Regudation S under the Securities Act), except pursuant to an exemnption from. or i a fransaction mot subject to, the registration
requirements of the Securities Act and in accordance with any apphcable LS. stale securities laws, Accordingly, the Equity Shares are being offersd and sold outside the United States to non-U.3. persons in offshore
ransactions in reliance on Regulation 3 under the Securities Act and the applicable laws of the jurisdctions where such offers and sales are made. There will be no public offering in the Uniled States.

CONCEPRT

Registered Office; 1104, AWing, Maman Midtgwn 11

PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT TO THE PUBLIC
SHAREHOLDERS OF

INTELLIVATE CAPITAL ADVISORS LIMITED

Corpaoraie ldentification Number: LET1BOMH20

Mumipai — 400 013, Maharashira, India;

Webaite: woaw infellis ors in E-mail: secretanal @ mdellivatecanital com

This Pre-Offer Advertisement cum Corrigendum 1o the Detailed Public Statement (" Advertisment”) is being issued by CapilalSouars
Advisors Private Limited {“Manager to the Offer”), for and on behall of Satyanarayana Reddy Garapati (“Acquirer 17), Sukuemar Reddy
Garlapati (“Acquirer 2"). and Sumathi Infratech Private Limsted (“Acquirer 3") (hereinalier collectively reterrad lo as “Acquirers”)
pursyant 1o the provisions of Regulation 18 (7) of the Securifies Exchange Boand OF India (Substantial Acquisition of Shares and Takemers)
Regulations, 2011, azamended ("5EBI {SAST) Regulations™), in respect of the Open Ofer 1o acquine up 096,258,991 [Ninety-5ix Lakhs
Twenty-Six Thousand Nine Hundred and Ninaty-One) fully paid-up equity shares of Re, 1.00/- (Rupee One Only) (“Equity Shares™) each
representing 31.00% of the tolal equity and voling shane capital of Inellivate Capital Advizors Limited (*IGAL" or the “Target Company'').
at & price of Re. 1,70 (Rupee One and Seventy Paise Only| per Equaty Share (" Offer Price") payable in cash ("0pen Cffer™)

Thiss Adwertisarmeant is 10 be read in conjunciion with the Public Anmouncement dated Tuesday, June 15, 2021 ("PA"); and the Dataled Public
Statement dated Tharsday, June 17, 2021, which was published on Fridey, June 18, 2021, in Financial Express {English daily) (8l Inda
Edition), Jansatla (Hindi daily] (Al India Edition) and Mumbai Lakshadweep (Marati daily) (Mumbai Edition) (DPS").

1.

b)

Offer Price: The Ofier Price is Re. 1. 70- [Rupee One and Seventy Paise Only) per Equity Share payable in cash, There has been no
rawvision in the Ofer Price;

Recommendations of the Committee of Independent Directors: The Cormmittes of Indegendant Directors of the Target Company
(*IDC") has opined that the Offer Price of Rie.1.70- [Rupes One and Saventy Paise Only) is fair and reasonable in acconrdance with SEBI
13A3T) Regulations, Further, the |DC has publshed its recommendation on Wednesday, June 28, 2021, in the same newspapers in which
the aloresaid Detailed Public Statamant was published;

This Open Offar i nol a competing offer in terms of Regulation 20 of the SEBI {SAST) Regulations;

Purva Sharegisiry (India) Private Limiled, Regestrar to the Offer, has confirmead that the Lether of Offer to the Public Shareholders of the
Target Comparmy wiose names appear 25 on he (dentdisd Date La., Thursday, 15 July, 2021, have baen depatched through spesed post
on Tuesday, July 20, 2021. Additionally, the electronic dispatch of Letter of Ofier fo those Public Shareholders who have registered their
Ermnail-ID with the depositories has been completed on Wednesday, July 21, 2021,

Flease note that & copy of Letier of Offer (including Fomm of Acceptance-cuem-Acknowledgement) is also avaiable on SEBTs website

Public Sharaholders are required to refier 10 tha zection tited “Procedurs for Acceptance and Settlemaent of the Offer Beginning an
page 18 of the Lefter of Cifer in redation o the procedurs forfendering their Equity Shanes in the Open Offer;

Instruction for Public Shareholders
In case the Equity Shares are held in physical form

Fublic Zhareholders holding Equity Shares in physical borm may participate in this Open Ofer by approaching their Selling Eroker by
prowiding relavant information and documents as mantonad In Paragraph 7.9, of the Letter of Offer along with Form SH-4.

in case the Equity Shares are held in demat form

Public Shareholders holding the Equity Shares in demat form may participate in this Opan Offer by approaching their Seling Broker and
tender heir Equity Shares in Open Ofer as per the procedure as mentionad in Paragraph 7.10 of the Letter of Offer aiong with other daetails,

Wie have incomporated the details of wilation by the Target Company for lBienon-compiance of provisions of SEBHLODA] Regulations
undar Paragraph 4.7, of the Letier of Offer. Further, we have made disclosura with respect 1o existing Prormotens) and Promotens) Group
of the: Target Lompany fior having taled fo make disclosures under Reguiation 31 of the SEBI (3A5T) Regulations under Paragraph 4.11
of the Letter of Offer;

All the observations recerved from Securities and Exchange Board of India vide letier beasing reference number SEBVHOICFIVDORY
OWP2021151117 dated Tuesday, 13 July, 2021, duly in terne of Ragulation 16 (4) of the SEBI (SAST) Regulations upon submizsian
of Dreft Letter of Offer are duly mcomporated in fhe Letter of Offer;

There are no ofher matedal updates in relation ko this Open Ofer smce e dala of the Pubbs Announcement, save as ofhenwisa disclosed

in the Detaled Public Statement, and the Letter of Offier. As on fhe date of fhis Advertisement and in the best of inowledge of the Acquirers,
there are no slalutory approvals requred to be implemeantad by tham o cormpiete this Open Offer;

10, Sechedule of Activities:

A

Activities Original Schedula Revised Schedule
Date Day Dale Day

Date of thiz Public Announcemant June 15, 2021 Tuesday | June 15,2021 | Tuesday

Last date of publication of Detailed Pubbc Statement in messpapers June 22, 2021 Tuesday | June22, 3021 | Tuesday

Last date od filing of the Draft Letter of Offer with SEBI June 23, 2021 Tuesday | June23, 2021 | Tuesday

Last dala of Pubhe Announcement lor Compating Offer’ July 13, 2021 Tuesday | July 13,2021 | Tuesday

Last Date for receiving commaents from SEBI on the Drafl Letier of

Offer (In the event SEBI has not soughl daritication or additional

information from the Manager to the Offier) July 20, 2021 Tuesday | 13July, 20217 | Tuesday

|dentified Date® July 23, 2021 Fricay 15July, 2021 | Thursday

Las! date by which Letter of Olfer will be cispatched ko the

Public Shareholders whose name appears on the register of

members on the Identified Date July 30, 2021 Friday 23 July, 2021 Friday

Lasi date by which committee of the independent Directors of the

Target Cormpary shall give il recommendabion fo he

Public Shareholders of the Target Company for this Offier Augustiid, 2021 | 'Wednesday| 28 July, 2021 |Wednesday

Lastdate for revising the Offer Price / Offer Size August05, 2021 | Thursday | 20.July, 2021 | Thursday

Offer Opening Public Announcemant August0s, 2021 | Thorsday | 29July. 2021 | Thursday

Date of commencerment of Tendering Period (Offer Opening Date) | August 06, 2021 Frictay 30 July, 2031 Friday

Drale of dlosing of Tendering Pericd {Ofer Closing Date) August 23, 2021 | Thuersday | 12 August, 2021 Thursdey

Dale by which all requarements including paymeant of

consideration would be completed September0e, 2021 Monday | 30 August, 2021|  Monday

#Thera was mo competing offer fov the Acquirers” Open Offer;

"leferitihed Dale ls only lor the puvpose of delemmining the names of he shareholdars 25 an such date fo whom Be Leler of Offer would
be sent, Al owners [registered ar unragistered)) of Equity Shares of fe Tarpef Company (excent the Aoquinars and 12 parties fo fie SP4)
are aligible fo participate i this Open Offer any time bafora the closare of this Opan Offer;

“Actual dale of receipl of SEBI's final absensalions,

The Acquirers acoept full responsibiity for the information contaned in this Adverisement and for the fulfillment of their obligations lad
down in the SEBI{3AST) Regulations. Acopy of this Advertizement shall alzo be avaiable on website of the SEBI at weiw sebigoe

and Manager o the Offer at www.capitalsquare.in;

12, The capitalized terms used in his Advertisemeant shall have the meaning assgned bo theam = the Latier of Olfer, unless otherwize

speciied.

Issued by the Manager to the Offer

fi-nanci“.ep..in .. .

CAPITALSCIUARE®

CAPITALSQUARE ADVISORS PRIVATE LIMITED
204, 2 Fiopr, SARPEE Caendar, MIDG Foad Mo 11,
CTS 70, dndhen [Easty, Mumbai-200 023, Maharashira, Iredia

Teaming together 1o create value Tel: +01-22-6684 0OOW +01 0A742 BISI2;

Webslite: waw capitalsguare.n

Email Id: fanmoy.banerjes & capilalsguaren | mb @ capialsguare.in
Contacd Person: Mr. Tanmay Banerjag

SEB1 Registration No: INMDOD01 2213

On behalf of the Acguirers

Diate: Wednasday, July 28, 2021 Sel

Place: Mumbal

G MRwech Ervan I




